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8 °

“(8) A copy of Notification No. G.S.R,
@z ﬁ) indi and English versioms)
e Amu? Gu;m o:t{lndh dated the

’ , 1978, together with corri~
thereto published in Notification
. G.8.R. 1269 in Gazette of India dated
the 215t October, 1978, regarding distri-
bution and transport of Ammonium _Sul«
phate and Caleium Ammonium Nitrate
by the Government of Andhra Pradesh
under sub-section (6) of section 3 of the
Esential Commodities, Act. 1955. [Placed
én Library. See No. LT-2061/78}.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received  from the
Secretary-General of Rujya Sabha 1

(i) “In accordance with the provisions
of rule 127 of the Rules of  Procedure
and Conduct of Business in the Rajya
Sabha, I am directd to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on the 30 November, 1978, agreed
withort any amendmentto the Water
(Premntion and Control of Pollution)
Amendment Bill, 1978, which was passed
by the Lok Sabha at its sitting held on the
218t November, 1978.”"

ii) “In accordance with the provisions
of sub-rule {6) of rile 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha 1 am directed to return
hurcwitga the Additional Dutics of Excise
(Textiles and Textile Articles) Bili, 1978,
which was passed by the Lok Sabha at
its sitting held on the 2and November, tgt]8
and transmitted to the Rajya Sabha for
its recommendations and to state that this
‘House has no recommendations to make to
the Lok Sabha in regard to the said Bill,”
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THE MINISTER OF EDUCATION,
3OCIAL WELFARE AND CULTURE
(DR, FRATAP CHANDRA CHUN-
DER) 1 According = tothe information

ceved from the 1 y of Delhi, an
aj ent was arrived at between the
niversity and the atives  of

the Delhi  University College Karam-
chari Union on gth December, 1977 in
regard to their demands. The agreement
inler-alia provided that (3) the case of
one_employee, namely, i E. Baid of
&t. S ens’ College, should be reviewed
by a judge to be nominated by the
Governing Body of the College, (2) the
rcm;ininE cases of allrgcd‘ mergency

y

mittee with the Pro-Vic-Chanceller as
Chairman, six ' representatives of  the
Union and six nominees of the Vice.
Chancellor, (3) in order to provide rea-
sonably adequate security of service 10
the employees of the University and the
Colleges, the University should examine
the Act, Statutes and the relevant Ordis
nances and make necessary amendmens,
{4) efiorts should be made to secured re-
tirement benefits -for the hostel and mess
emp y and (5) & Committee be cen-
stituted by the University to look into the
working condition of Karamcharies and
also the other dermands contained in the
charter presented hy it to the Executive
Council, -

Inp of the Agr dated gth
December, 1977, (1) the case of Shri E.
Baid was reviewed by Mr. l;]:';_n'alicc H-rdna;l
Hardy and he submitted his report to
Governing Body of the. ¢ College;
(2) threc meetings of the mittee et

the University under the Chairman-
-uhgpbyof mvmmedlu ware held:
and after detailed discusions, decish
were taken in 16 emves of glikved Emer-
gency excemes, while the remgining 5 cases
are still under  onsideration; (g)s the
8] ted to examine the
Act, statutes the erlevant Ordinasces
oﬂheUnlvuﬁty‘,whhnvkw,lanwﬂlu
reasonably  adequate security ' of  serwice
t employees has submitted it

a:dml'he'm is unier m v
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tire;;m m%m biostel and mess
employess Univey  Grants Come
nphd:tu u::d the same h% considera«
tion gmmnmh 3 Committes
appointed by the University to look into
‘the woking conditions of karamcharis and
also the oher d ds , met & number of
‘timss and discumed the demands of the
union with their represcatatives. Oae
‘of the demands made by the union duting
‘the course of the mescting was that the vicze
Ch {lor, who is respaasible for the ob.
ssrvance of the provisions of the Act,
Statutes, Ordinances and Regulations of
‘the Univestiy, should himself take the
final de=cision on complaints he may re.
ceive about the  violation of the Act. Sta-
tute; or Ocdinances etc. in aay particulae
cawr. This Committee has already sub-
naitizd its  recommendations and the
University has taken action on somz of
tas recomncndations, while others are
unise consideration.
1

In oae of the m>etings held on gth No-
vember, *78, the official side had proposed
that all the items which were to be looked
into by ths Committee appointed by the
Uaiversity to look into the working condi-
tions of karamcharis uader the charter
of d=mands would be “considered and de-
cizsion takea latest by the end of February,
1973. Th+ karamcharis, however, did
not agres to this proposal. Thereupon the
Vic~-Chancellor assured them in writing
that ha will hold one meeting in a week to
considsr the service matters and charter
of deminds. However, the karamcharis
want 01 pressing that all the alleged vio-
1ations of ths Aetan- Statutes etc. should be
setaside an1 quathed by the Vice-Chancellor
imuatiatzsly. Oa the other hand, the
Univaresity authorities  feal that these
shauld hs considlared by the Vice- Ghance-
or. 4§

With efet from 18th September, 1478,
th D :lhi Uhiversity and Galleges Karam-
chari Union  launched on agitation as
protest azuinst n on-fulfilment of the agree-
meat arcived at on gth December, 1977,
initially by abstaining from work for one
hour, which was later increased to two
hours from 18th - Qctober, 1978, This
was fucther intensified by abstaining
from work for two houes in the morning
and two hourt in the afternoon with effact
from 7th NovemYer 1978. The Union
had further  informed the Univriesity that
it would proceed on strike after 1gth
‘Noavember, 1978 but no strike call has been
wiven by it till date,

-

* At its masting held on 12th November,
1973. the Exscutive Gouncil of the Uni.
vieite 19k aste of th« situation created by
the threat of strike snd posture of confron-
tation By ‘the Karam Uhnion ‘

" appealed 1o the kar
protetts and 'dem
eular such Jectivitios during the workdag

to  suspend
ons, and in parti.
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At atubsequent meeting heldon sr
a h::b:;}a, d:eeung on et
reviewed the situation created by the contls -
i whexan;:fm-l Unloa

and ives of the
representatives

Union. As & result of the negotiations, a
stage had reached when represatatives of
the Union had practically expresed
satisfaction over the points mutually
discussed and agreed upon and as result,
a letter was sent by the University to the
Union on 15th November, 1978 on the
clear understanding that the Unioa
would call of the agitation after receiving
that letter. In the said letter the Univere
sity inter alis gave an assurance that (a)
all lai iolation of the

of
StatutesOrdinances etc, made to the
Vice-Chaacellor  will be ecxamined
promptly and his final decisions announc-
ed; 1}b) in all remaining individual cases
of alleged emergency excesses which were
still pending, the final decision will be
made availble to the Union immediately
but not later than one month; (c) selection
grades for non-teaching staff will be made
available in ds with the G
ment of India decision; (d) appoi
to category ‘D’ posts will be made from
amongst workers on daily wages fn
accordance with the prescribed proces
dures; (¢) the University would make
efforts to provide full retirment penefits”
to the employees of the collcge hostels and
messes financed by the UGC to the ex-
tent of rcentand ()} the
Negotiation mmittee  will  dis-
cuss other demands with the Union and
plete its deliberations by 3ist Decems
be , 1978,

Instead of withdrawing the agitati
on the basis of the assurance contained in -
the University's letter dated 15-11-98, .
the Karamcharies i in their agi-
taion with the result that the whole

University was practically  paralysed.
The Executve Council noted that wyﬁe
the Union was i gimplemenuﬁoﬂ
of the agreement it was flouting the same
agreement inself in ot blatant ma-
naer. In c
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Inspite of the Execcutive Council’s
resolution dated 21-11-1978, the agitation
continued. At m cmerxcncy meeting
held on g0-11-19 the  Executive
(huncﬂ took note of the further develop-

o reiterate
ed thc made by it and the Vice-
Chan to the Union to supsned the
agitation :nd come to the negotiation

to discuss all the outstanding pro-
blems. The resolution passed by the
Unlvem was communicated the
ral  Secrctary, Delhn Uni-

vmny & College Karamchari Union on

1-12-1978.

There has been no change in the situa-
tion. Government feel deeply concerned
and apdal to the Karamchari  Union
to suspend their agi'ation and resume
negotiations with the University so that all
outstanding issucs are  settled amicably,
without disrupting  the administration or
academic activities of the Uuniversity,

ot WA W WETS . wenr
wEET, q ANAT ANT § v A
waar svar & fw o afaxrfai &
STV ) 99 & T A 77 F FO07
41 IAFTESOT 7 7/ F IO FHATIIT
st gegarw W WA w1 T
wfeaTe H7AT qEV | W1 FY AT M
f& fagmx 1977 & Tt wwa
gt fr ) wamaw § ey v §
wegl A fwe yaaiz 1977 # gfrafady
& wimfwi ¥ wiafma s
oS M€ N 1 W & qfomrwraew
gfrafedl wz oft g€ A St o
aAeTd g A Aw 2 o & g,
ey AT S o R fevamT § 3w
oy ag I AN g | 9 fRavae
1977 % A AIWT WYY FAATFCAf
Y, gfrar F o & wawlE g
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. o o whot g § v R g1 fear
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farearar 35 Wy &Y oy WAk E e &
+r% wqr BredR 7 A g iy T
Wy R e v | wafeg &
arfiT Wt o & s g B ag
areTae 5 ¥y foreiter & wicfeodta
H ¥ X ATHY WY RS FTC |

wgi A% afw & it
sTowg gy A agi &1 g
#gd ¥ fo afumfdi &7 s & T
afaesT &1 w7 AT Wy 6L
AT 1 9T S & R s
Jorar g ) 1 qEw 9w AT fAe
oY &% W ¥ 1w &7 waw wg frar )
AR ATE N IeTETE A R AR F,
ARy & ol 2% & 37w Q0
7R A S IT srad i 2 AN
& g 0 fear ar awar & 1 A Wi
Fafaas A aTE FIH IBG, AW
T 91X qg AAAST FT ¥AT 7 A4V
a7 fa geam A oAt I R T
& wrdyy gRlt wiife T a® @
wmr § f& @ shwfal ¥ Fwe
# iz gfae 7 WY qoar awe @
frar § Wit qud gfrafedy & w0
wifari w1 WY 7T o faw w@r
& ag wr Wy warfEl aw @
aft wfow cr¥ew wqETa aw oY Gt
weft oy ot & 1 gt TR S w7 ETR
g vt ¥ v v oA §
ay Wifew &1 Gawr @1 T fv fad
fer o & il A grfae <} 30
fier &t 3 1w 7 & wrelt, ww A
& ¥ Arwer wr Jewdr §, @Y & ¥ 7
T { e gt oY Sred § T ot ol
T & prercex far g A swwr
framt o w A {0

% v s wor T |

g wrw wft Wt § fie o fewex, 1977
& Qe oy wedy, afr s, 1978
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A% TT W %1 arere far e ?
afy a8 wrwnEs foay w4 97 A TEN
qo wat Y fearwar 7 fexama s ag
faasat ax o difay a1 gai e
0 * W ® avs vy st A faar
war ? e wvil WY o 9w T § <@
wré wfiesy &1 a4 9 9T F& W@
IEHT T FT W a6 e fear
W ?

DR. PRATAP CHANDRA CHUN-
DER: I have in my rather lengthy staic-
ment, indicated what steps have been taken
to impl tthe agr t of gth Decem~
ber, 1977. Onc has been referred to a
retired Judge of the High Court. ‘Then,
as regards the alleged emergency, in 16
cases decisions have been taken, only five
remain ding. The C ittee which
was appointed had met several times, and
in that Committee, representatives of the
Karmachari Union alvo happen to be
present.

So, it will be noticed that some of these

inis  are hat  time- i

orcover, a problem is created by the
fact that under the University there are
several colleges. The executive committers
and the principals of these colleges should
also be taken into consideration, because
in many cases the University cannot im-
pose its will on these colleges, So, a certain
delay has happened, and the karmacharis.
also knew this and participated in these
meetings,

The University has not taken any rigid
stand. From time to time the Executive
Committee considered all these points,
and told the Karmachari Union that they'
were prepated to concede some of the
other points. In spite of that, somchow
or other, the strike is continuing. I have
made an appeal, and I should also request
the hon. Member to appeal, to the Karma-
chari Union to go back to work, and then
the whole thing can be discussed in a peace-
ful manncr,

" yfcdw v (feege) o
et ot ¥ oY wo wyr § ¥ A Wi
€T @ § wrard g § i 39
e ¥ YR 9 vy ¥ | wRE
ane xg } 5 o framax 1977 W
oiiree gut ot 1T wEY T o fis A
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R F wrg gy F Nfe ofiee
Faf gl & wg A @ oA A oA
Tl BY 31 WA 1978 AF A FAT
“qT 1 I7 Tl Y qrReE w4 adf fean
19T &F A1 o AT WA T
agrET ga Al oy & 1 ooy o 3R
TamaT & SR g W qge o X
a1 gfrar #t ardl N 3@ e d
IPaT FY AT, WAk ofRee e
Frr 917 foeT drer Ftanr @ A R
ANt w7 freary ff T XFI ¥ @A
Fgzargar fawlearaa 1 Awzamd
g AR A D g gz @
IEA g8 qard § afrr wraefai w
oT Wataw § 5T WY g« wifire
g =ifgy 1 s waarfdi o am
aff AT 41 w1 o smvavlaa gawtar
7€t gr awar € 1 zafAc gw amdlg
#&r ot & ATAAT ATY § A7 IAF
qre 3y F1€ qramT § Faad qrare 9%
g wiarfai aar fevalrares Fhaare
&t g5 afcss Tl & gare Sifen
FL A 9% §9 ux A7 Wt qAE I
9§ fr &Y gogers Ty § fagi
arg Aif 1 fgsdt «1 A7 gArT Iy
T &1 FEFT AT 73 9T ISAT AT WX
SHTA TAT A F AT § I AT FT
frazi<r &) 74T 9 1 W4T TA AHT AY
#E a35 A1 ot TAAT faad 75
daeazey WY g Aifs arearal & aifew
g *F e cqrelt oY § o gak v §
Tt FFA QA AT E, ITH AT AT
w6 fyad s oo & oo qnear §Y
arx ? & wolt off F oy v g Fr
_wiifet o Tl o I 7 5% afew
‘Nt T 9T qU e ¥ o v
«% ‘
'DR.” PRATAP GHANDRA CHUN.
- PER: 1 have uiready explained the ‘reae
delay, The steps have been

sons for n
“1acin. But'boonuiss it involves many peoplé
and alse many institutions and colicges

BR'Y, 1 Pebiond e

Comm. Report .

under the Univuﬂ't‘y};tthc thing eonld .
not be exicdited. University alone

be held responsible, Hi , the
University has given fresh offers in the
letter which I have already mentioned and
the karamchari Union can take steps. The
parallel of IIT cannot apply here for the
reason that IIT is only one institution
whereas the University has got a
number of colleges under it. It is a mu
larger body. So, thatis creating some
difficulty,

It isnot & fact thatl am sitting idle,
As soon as Mr. S. M. Banerjee, former
Member of Parliament, rang me up 1ast
night, I gave him time and I discussed
the matter with him this morning. Unless

ple approach me, I cannot intervene
in a matter which comes within the pur-
view of an autonomous institution. I rang
up the Vics-Chancellor; he was not avail«
able. Certainly, if I am able tn snlve the
problem, Ushall certainly do i,

SHRI HARIKESH BAHADUR: 1
asked a very specific question as to whee
ther he is going to invite the management
and, at the sam~  time, the karmachari
nnion and havea meeting  under his
chairmanship so that the crisis can be
solved.

MR.SPEAKER: I{s has replied thathe
cannnt do itonhis own:somebody has
to initiate it.

PUBLIC ACCOUNTS COMMITTEE
NINeTY-SECOND AND NINRTY-FIFTH Ryrorr

SHRIP.V. NARASIMHA RAO
(Hanamkondal: I beg to present the fol-
lowing Reports of  the Public Accounts
Committee t—

(1) Ninaty-sccond Report on action takea
by Government on the recommenda-
tions contained in the Twenz.ﬁm
Report rdating to Ministry of Home
Affairs, :

(2) Ninety-fifth Report on action taken
by Government on the recommenda.
tions contained in the First Report
relating to Ministry of Defence.
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